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Sabha be nominated to serve on the
said Joint Committes, namely :

Shri Aziz Imam,

Shri T. Balakrishniah,

Shri Raghunandan Lal Bhatia,
Shri Chhutten Lal,

Shri Biren Dutta,

Shri Nageshwar Dwivedi,
Shrimati Ganga Devi,

Shri S. B. Gir1,

Shri J. Matha Gowder,

Shri Hukam Chand Kachwai,
Shri L. D. Kotoki,

Shri Raja Kulkarn,

Shri Madhu Limaye,

Shri K. Mallanna,

Shri Tuna Oraon,

Shri Damodar Pandey,

Shri Ramsahat, Pandey,

Shri Pratap Singh,

Shri Natwarlal Patel,

Shri S, L. Pege,

Shri Vayalar Ravi,

Shri K. Ramakrishna Reddy,
Shri Ebrahim Sulaiman San,
Shr: Devendra Satpathy,

Shri Rancn Sen,

Shri Shiv Kumar Shastri,
Shri Somchand Solanki,

Shri G. Venkatswamy,

Shri Amarnath Vidyalankar, and
Shn N. P. Yadav.

MR. SPEAKER : The question is :

*“That this House do concur m the re-
commendation of Rajya Sabha that
the House do join in the Joint Commut-
toe of the Houses on the Bill further
to amend the Plantations Labour Act,
1951, made in the motion adopted
by Rajya Sabha at its sittiog held
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on the 9th May, 1973 and communi-
cated to this House on the 10th
May, 1973 and do resolve that the
following 30 Members of Lok Sabha
be nominated to serve on the said
Joint Committee, namely :
Shri Aziz Imam,
Shr T. Balakrishniah,
Shn Raghunandan Lal Bhatia,
Shri Chhutien Lal,
Shrt Biren Dutta,
Shri Nageshwar Dwivedi,
Shnmati Ganga Devi,
Shri §. B. Giri,
Shri J. Matha Gowder,
Shri Hukam Chand Kachwai,
Shri L. D. Kotoki,
Shri Raja Kulkarm,
Shri Madhu Limaye,
Shr1 K. Mallanna,
Shri Tuna Oraon,
Shiri Damodar Pandey,
Shri Ramsahas Pandey,
Shr Pratap Singh,
Shri Natwarlal Patel,
Shri S L. Peje,
Shn Vayalar Ravt
Shri K. Ramakrishna Reddy,
Shri Ebrahim Sulaiman Sait,
Shri Devendra Satpathy,
Shri Ranen Sen,
Shri Shiv Kumar Shastri,
Shri Somchand Solanki,
Shri G. Venkatswamy,
Shri Amanrnath Vidyalankar, and
Shri N. P. Yadav
The motion was adopted.

12.42 brs.

APPRENTICES (AMENDMENT) BILL—
contd.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH) : T had suggested to the
Oppasition and they had agreed also that
this Biull which is a small non-controversial
Bill may be passed without discussion, ex-
cept that there are two official amendmenits,
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SHRI SHYAMNANDAN MISHRA
{Begusara1) . Who agreed to 1t * Was it
placed before the BAC ? No It was not

MR SPEAKER If you want (o have
a discussion, then the other motion may
have to be moved to a later time¢ You
agree to somothing and then you raise
another pomnt [ thought that as you
have been demanding the other disuussion
for s0 many days  (Imteruptioms) Are
you sure that we will b able to finnh it in
half an hour ?—Mr Dunesh Stagh ?

SHRI DINESH SINGH (Pratapgaih)
It will not take very long We can do 1t
today utself The BAC had agreed to o

MR SPEAKIR 50 let us take item
No I7 first and No 16 later on  (Jnter-
ruptions) Half an hour should be all right
for Mr Dmesh Singh™s discussion At
600 pm 1 will call Jum

SHRI DINISII SINGH Lot us tinnsh
item No 17 and then tahe up Noe 16

MR SPEAKLR All right Any way,
after the Apprenines (Amendment) Bill
whith 1s expected to be finished 1n hwif an
hour, you will get your dieussion for
half an hour and then we will take up
item No 16

SHRI DINFN BHATITACHARYYA
(Serampore) Why should prionty b
given, Sir ? If you take thiy item liemn No
17, before the presious 1iem, liem No 16,
what will people think ?

SHRI K RAGHU RAMAIAH You
don’t follow what the Speaker has sad

MR SPLAKER Item No 16 will be
the last discussion

SHRI PIL.OO MODY (Godhra)
Minsster has not moved 1t

The

MR SPEAKER . If you are not altentive
1t does not mean everybody s not attentive
He has aiready moved 1t Thus 1 from the
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secord of the proceedings of the Houe
Yesterday the Mimster said .

“This s & non-controversial Bull and
as Members are inchined to pass it without
any discussion, 1 do not want to make
a speech **

Now, Shr1 Biren Dutta

SHRI BIREN DUTTA (Iripura West)
We have no information about the objects
of the Bill Nothing 1s given Without
giving the objects, this Bill has been brought
forward

t wrw  fagrd awdd  (mnfar)
a fer e @ ¥ oo g @Rt uTew
¢ ww X wwdww et & Y oA
¥ A famw gt A oA @ T N o A
arr ¥ owm ou @ Aaf ¥ § oFA? A

grer fam W P fam o 3ve wag aw X
R R AP ¥Y ENT FT a1 Wy Al

arfen s

SHRI BIRIN DUITA I want to
draw the aticanion of the hon Minister to
this poitt  In the picsent circum tasiees,
without this amundment, what v e posi-
tion ol the Appient ves At ? You are
wantingompulony reg sttaion of eginu s
techniouans  How o°n you say you ate
gomy to mike for then better working and
functioning ? They have already acquued
some ceriitwates  You ate foromng them
10 work 4again as apprentices  for what
purpose ? o this Ball it s stated that they
arc o be made more efficient 13 particular
subjects  But 1s there any hint that these
engineers afier geiting their Jegioes again
get 1ntn the ppreveshup and will they
get any security of servwe [ there any
hint in this Bil that after paswing the
apprenticeship they will be given another
certificate, but that no surcty will be given ?
My pomnt 15 this The establishmognts
must have ther own appreatias They
will contnue  And these new appreatices
will be inducted for the traming purposes
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All these apprentices are made to work
more than what their employees are made
to work In the name of discipline they
are employed as employees in the establish-
ment and maximum lzbour 18 squeezed out
from them, and yet they are not treated on
a par with the other labourers and the
employers do not care to give them the
benefit of any of the labour Acts

In the proposed amendment, what has
been done i that they have been debarred
even from demanding bonus Also, the
most strngent formulae have been lawd
down for being obeyed by the tra'necs in
the name of discipline  Can there be no
watch over their a.tvities by agencies
other than the authonties tahing them as
apprentices 7

We know that in all the big concerns,
the apprentices whoe are brought for trun-
meg are mo.tly thur relatives awd others,
they do not cven get the actual traiming,
and yet they arc pawed off as tr.'ned
apprentices and given employment  But
the poorer people who have gnt an enpr-
neering degrec have to go throuch the
process of apprentieship and alter toey
vomplete 1t, they have no guaranicc of
getting  employment  So, what = the
necowity to ghe scope 12 the employers
again to caplont them only a8 trawnees
without gr g them Jue remuneration and
without giving thent any berefit from
their production ? Why should we compel
them to go through the process of appren-
ucerhip hnally to vome out again 4. un-
ermployed persons  *

We know that for rapid industrislnation
of our wountry we need more quahted
engineers and techniclans But what »
the reality ? The new education svsieru
15 suwh that while we establish some ongi-
neering colleges and train theve engineers
and technwians, atter a few years we see
that these engineers arc no longer required,
and they remam uncmployed These un-
employed engineers are agamn to be given
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a chince with the help of Government to

be tramed 1n industrial establishments,
but agam they will go as unemployed
persons because they would have nothing
to do To become engincers, they have
to undergo dapprenticeship tramng, but
even after that, they will come out without
any security of job  What 15 the guaraniee
that this Bill gives to the enpineers and
diploma-holders for employment, lm
which actually this Bill 1s meant ? | find
that there 15 no such guarantec that afler
gomng through the apprentcceship they wall
be absorbed in the same industry o1 the
same trade  That being so, I do not know
why this Bill has been brought forward
Government have not stated the object
for which this Bill has been brought for-
ward My fechng i~ that this Bill will
only delav employment to the graduates
and techmivians who have already passed
thetr examinations and who have got thewr
diplomas or degices or certificates Ths
might be uscd to delay their appotntment
by giving them agarn a process of training,
nt for theur absorption  [hat 15 why
1 54y that ilthough Government have come
with this non-wontroversial and s1mple
Bill, thrr gnes more opportuntites for the
employer, under whom they are to undergo
training, to exploit the tramees mole

What she uld be done now ? Gonerer ent
should bring forward a comprehentne
Bill, not such a piecemcal Icgr'ation, In
which they have brought in some proviaon
under which if some concern refuses io
give practical traiming, you wan compel
them now to have & quota as directed Ly
Government for gning some traiming
facihiies Thin 1s pood as far as it goes
But we should s.e what 13 happenung  at
preseat  What is the status of thoee whe
are undergowng trauung, how they have
fared and how they come out afier tramnmg
I think such prwcemeal legislaticn as has
beon brought m nmow wall mot heip the
apprenticts, not the engmeest 1ol Ue
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[Shri Biren Dutta)

technically qualified persons, Forany real
benefit to be given to them, Government
must come with a comprehensive Bill, not
with a superficial Bill like this in which
there is no guarantee for the apprentices
to get any job. Therefore, while mot
opposing the Bill, I want that Government
should think of bringing forward a com-
prehensive Bill.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY) : With your permission,
I would like to make it very clear that
there is no compulsion contemplated for
graduates to become apprentices before
securing employment. They are only be-
ing enabled to become appreniices. This
15 only an enabling mecasure rather than
a Bill to compel the various industrial
undertakings to give training to the gra-
duates for the purpose of getting them
morc practical experience. Therefore, |
hope hon. members would appreciate
this position.

Then the trainess will be paid a stipend
and the cxpenditure will be shared on 50:50
basis between the Governmcnt and the
employer, Employers will take a pres-
cribed number of graduate engineers and
diploma holders for apprenticeship train-
ing. The standards of tramming, rates of
stipend etc. will be prescribed by Govern-
ment under rule-making powers in con-
sulation with industry and the Central
Apprenticeship Council.  Consequential
changes in the organisational set up will
also be made in the Act and separate
Apprenticeship Rules will be prescribed
for gradomate enginecr/diploma  holder
apprentices.

As for the other point made that thero
must be compulsory employment for all
those apprentices who had been taken on
apprentice training by the particular in-
dustrial undertaking. though it is a very
meaning full proposttion, still it will have

MAY 15, 1973

(Amendmenr) Bill €0

to be further examined in all its implications,
When the time comes, the entire question
will be considered and proper legisiation
can be thought of.

As far as the present Bill goes, it is only
an onabling measure. I have no dowbt
in my mind that it will be helpful to the
engitioor graduates to get training so that
the industrial undertakings may not be in a
position to refuse thom omployment. This
measure will also help the Scheduled
Castes and Schedulod Tribes.

SHRI1 INDRAJIT GUPTA (Alipore) :
Does it apply to public undertakings also ?

SHR!I RAGHUNATHA REDDY :
Wharever it is necessary | think yes.

SHRIU INDRAJIT GUPTA : As the
amendment at present stands ?

SHRI RAGHUNATHA REDDY : As
the amendment stands, it is mainly for the
industnial undertakings in the private
sector. The scope of this can be further
examined to se¢ in what way the provision
can be extended even to public under-
takings.

This is the purpose and object of the Bill,
This Bill, as I said, is a non-controversial
Bill and it is only an enabling measure.
I did not make a speoch yesterday when
I moved the motion.

13 brs.

I hope the hon. Members will accept
the Bill and agree that the motion be taken
into consideration.

MR. SPEAKER : The question is :

“That the Bill further to amend the

Apprentices Act, 1961, as passed by Rajya

Sabha, be taken into consideration.’’

The motion was edopled.

MR. SPEAKER : [ am now taking
clauses 2 to 9. Thero are no amendments
to these clauses. The question is :

“That clauses 2 to 9 stand part of the

m"_ﬂ
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The motion was adopted.
ses 2 to 9 were added to the Bill.
MR. SPEAKER : Clause 10. There is

amendment. Shri Ram Singh Bhai
erma-—he is not moving. The question

“That clause 10 stand part of the
Bill.”

The motion was adopted.
Clause 10 was added to the Bill.

Clauses 11 1o 24 were added to the Bill.
Clause 1—(Short title and commencement)
SHRI RAGHUNATHA REDDY

I beg to move :

‘Page 1, line 4—for “1972"" substitute
“1973" (2)

MR SPEAKER : The question is :

‘Page 1, line 4, —for 19727 substitute
‘51973‘,.
The motion was adopted.
MR. SPEAKER : The question is :

“That clause 1, as amended, stand

part of the Bill.”
The motion was adopted.
Clause 1, as amended was added to the
Bill.
Enacting Formula

. MR. SPEAKER : There isan amendment
fo the Enacting Formula.

SHRI RAGHUNATHA REDDY : I
beg to move :

‘Page 1, line 1, —for “Twenty-third”
substitute “Twenty-fourth’ (1)

MR. SPEAKER

‘Page 1, line 1, —for “Twenty-third”
titute ““Twenty-fourth’”
The *motion was adopted.

15 LSS/73—3 .

: The question is

VAISAKHA 25, 1895 (SAKA)

Location of 62
Tractor Factory at
Pratapgarh (Dis.)

MR. SPEAKER : The question is :
“That the Enacting Formula, as amended,
stand part of the Bill”
The motion was adopted.
The enacting Formula, as amended, was
added 1o the Bill.

The Title was added to the Bill.

SHRI RAGHUNATHA REDDY : Sir,
1 beg to move :

“That the Bill, as amended, be passed.””

MR. SPEAKER : The question is :
“That the Bill, as amended, be passed.””

The motion was adopted.

13.03 hours

DISCUSSION RE LOCATION OF
TRACTOR FACTORY AT PRATAP-
GARH

MR. SPEAKER : Shri Dinesh Singh.
You will finish at 1.30 and we shall take up
the next discussion against item No. 16
at 1.30. i

SHRI DINESH SINGH (Pratapgatch) :
May I take 15 minutes ?

MR. SPEAKER Unless others are
there to speak, you can take the whole
time.

SHRI DINESH SINGH : I have no
objection to share the time with others,

Mr. Speaker, Sir, I am most grateful
to you for permitting this discussion on
the tractor factory to be located at Pratap-
garh. I am raising this matter not merely
because it is a factory that concerns my
constituency but because it is story of
Government’s policy regarding locating
factories in backward areas. I hope that
during this discussion it will become ap-
parent that whatever may be said by Go-
vernment about their desire of implementing
their policy of locating industries in the
backward areas, nothing has been done
by them which can show that they have
any desire to implement this policy. This
particular tractor factory was given a letter



